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BEFORE THE HONOURABLE NATIONAL GREEN
TRIBUNAL
SOUTHERN ZONAL BENCH, CHENNAI

OANo. 262 OF 2020

Applicant ; Onakkur Paristhithi Samrakshana
Samithy, represented by its President

Vs...

Respondents ; Kerda State Pollution Contral
Board & others

REPLY AFFIDAVIT FILED ON BEHALF OF THE 3%°
RESPONDENT IN THE ABOVE ORIGINAL APPLICATION

I, T.K.\Vijayan, aged 67, Sl/o.Kochuvava, residing at
Trikkepurathu, Amballur, Ernakulam, do hereby solemnly affirm and
state as follows:-

1. | am the Managing Director of M/s.Brmsco Garments Private
Limited, the 3" respondent in the above Original Application. | am
conversant with the facts of the case. | am competent to file this
Reply Affidavit on behalf of the Company.

2. At the outset it is submitted that the present Application is
filed without any bonafides. The same is filed as a pressure tactics

and nothing, but a bargaining in disguise.
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3. The applicant had approached this Hon'ble Tribunal by stating
as follows:-

“"The applicant is an organization registered under the
Travancore Cochin Literary, Scientific and Charitable
Societies Registration Act, 1955 having Registration No.
ER. 155/08".

4. The Applicant had produced Annexure A.l and A.2, to
substantiate the said claim.

5. However, a perusal of Annexure A.l, will clearly show that the
entity which is registered with Regn.No.ER. 155/08 is not the
applicant herein, but a different entity viz. " Onakkur Paristhithi
Samrakshan Poura Samithi".

6. The applicant before this Hon'ble Tribunal i.e. " Onakkur
Paristhithi Samrakshana Samithi", and the entity which is
registered with Regn.No.ER. 155/08 i.e. "Onakkur Paristhithi
Samrakshan Poura Samithi" are not one and the same but distinct
and different.

7. The applicant, is not a registered organization and it cannot
use the registration and identity of a different entity for any purpose.
The applicant cannot maintain the present application in the
representative capacity of the local people. The applicant does not
represent the interest of the local people at all. The applicant
approached this Hon'ble Tribunal and invoked its jurisdiction by

fraudulently misrepresenting. The applicant has no locus standi.
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8. It is submitted that, the applicant is only a paper organization
marauding under the name and seal of some other entity, which is
clearly evident from Annexure A6. In such circumstances, the
application is absolutely not maintainable. The application is
nothing, but an abuse of process of law. The question of
maintainability of the present application is to be decided first before
investigating into any other matters.

9. Without prejudice to what is submitted above, it is submitted
that, the present Application is nothing, but a bargaining in disguise.
The applicant is represented by one Abraham Paul. The said
Abraham Paul and his brother Anil V.Paul were having properties
near to the site of the unit. It is submitted that, Sri.Abraham Paul
and his brother Anil V.Paul, were raising vexatious allegations
against this respondent with the dubious intention to force this
respondent to purchase their properties at exorbitant rates.

10. It is submitted that, in order to purchase peace and to avoid
unnecessary obstructions to the smooth functioning of the unit, this
respondent was constrained to purchase the lands of Sri.Abraham
Paul and his brother Anil V.Paul at exorbitant prize in the year 2017.
True copies of sale deeds evidencing the purchase of lands from
Abraham Paul and Anil V.Paul with their English translations are

produced herewith and marked as Annexure R3(a) and Annexure

R3(b) respectively.
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11. It is submitted that, the motivation for the present application
before this Hon“ble Tribunal is also nothing, but to compel this
respondent to purchase the remaining portion of the land of
Sri.Abraham Paul. It is submitted that, this respondent had
expressed its helplessness to purchase the property.

12. It is submitted that the present application is the offshoot of
such refusal to purchase the land of Sri.Abraham Paul. The
intention of the applicant is absolutely devoid of any bonafides and
the applicant is using this Hon'ble Forum and process of law for
dubious and malafide intentions. The said persons are using the
name of some other organization for the purpose.

13. It is submitted that the allegations raised against this
respondent are absolutely unsustainable, incorrect, wrong and
therefore denied. The unit is situated in an extent of 7.45 Acres of
land. The unit is situated in a lower terrain than the neighbouring
houses. The machineries and the working space of the unit is
housed in a building with plinth area of 109000 square feet. The
averments raised in the petition with respect to the extent of land and
plinth area of the unit are absolutely incorrect and misleading. The
building is assigned with number as 7/33, 7/33B, 7/33C, 7/33D
and 7/33E respectively by the local Grama Panchayat. True copy of
the receipt showing remittance of property tax with respect to the

building which houses the unit and receipt showing payment of land
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tax with respect to the land in which the unit is established with their
English translations are produced herewith and marked as Annexure

R3(ci and Annexure R3(d).

14. The allegation that, the working of machines creates huge noise
throughout day and night and because of said noise the local
residents surrounding it could not sleep peacefully and could not use
mobile phones or sometime T.V., and even for talking they have to
shout, etc. are absolutely wrong and therefore stoutly denied. This
respondent does not create any sound pollution by the functioning of
the unit. It is reiterated that, the unit is situated in a lower terrain
than the neighbouring houses, which are situated on a higher level.
The sound that generated is a low frequency rhythmic voice. It does
not cause any disturbance or nuisance to anybody. Except the
persons who have approached this Hon'ble Tribunal under the cover
of some paper organization alone have raised vexatious complaints
against this respondent. Such complaints were raised with vested
interests. It is pertinent to notice that the unit has been working
since 2008 onwards, without any complaints from any of the

neighbours including Abraham Paul or his brother until 2016.

15. The allegation that the unit is causing sound pollution is
absolutely incorrect and wrong and therefore stoutly denied. Even
going by Annexure 5, it is clear that the functioning of the unit does

not cause any sound pollution. It is pertinent to notice that the right
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of a person to raise a complaint against sound pollution crystallizes
only when the sound crosses the limit of 65 dB. In the present case,
the applicant has not produced any material to show that the
functioning of the unit result in crossing of such limit. The allegation
that the noise level fixation was without looking into the Rules, 2000
is equally baseless and therefore denied. The complaint filed by the
applicant is liable to be rejected for the said reason as well.

16. It is submitted that, the applicant had conveniently avoided to
narrate the measures taken by this respondent pursuant to
Annexure 5. It is submitted that, pursuant to Annex. 5, the District
Office, Pollution Control Board had directed this respondent to take
steps to see that the functioning of the unit does not result in any
sound pollution.

17. It is submitted that the respondent had taken additional steps,
swiftly, for ruling out even the remote possibility for any chance of
sound pollution. After implementing the steps, this respondent had
intimated by written communication about the steps taken by this
respondent, at the instructions of the 1% respondent. It is pertinent
to notice that this respondent had provided flip curtains in all
entrances to the building of the unit, in addition. True copy of the
communication, dated 15-10-2018 reporting the measures which

were implemented by this respondent in pursuance to Annexe.5 to
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the 1st respondent is produced herewith and marked as Annexure
R3(e).

18. Photographs showing the measures taken by this respondent in
the unit, in pursuance of Annexure AS for preventing sound pollution

are produced herewith and marked as Annexure R3(f). It is

submitted that, still later, the 1st respondent had verified the steps
taken by this respondent and not raised any objection with respect to
the same or directed to take any further steps.

19. From the above, it is crystal clear that this respondent has
taken all possible steps to see that no sound pollution is caused
because of the functioning of the unit. It is submitted that there is
absolutely no basis for the Application.

20. The allegation that there is a Chapel namely St.George
Malankara Catholic Chapel, nearby the unit is absolutely incorrect
and misleading. Except making such bold allegations, the applicant
has not submitted any material to substantiate such allegation. No
Service is conducted there. It is not a chapel or church. It is only a
space locally known as “Kurisadi” with an offering box. It is not a
place where devotees gather for any Mass or Services. The allegation
that, the noise level should be prescribed as 50 dB(A) during day time
and 45 dB(A) during night is absolutely unsustainable. The

allegation that the 1st respondent ought to have suggested
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installation of online device to measure sound while granting consent
is absolutely unsustainable.

21. The allegation that the local residents including the applicant
has made frequent complaints alleging nuisance on account of excess
noise generated by the operation of the unit is absolutely incorrect
and therefore stoutly denied. The attempt of the applicant to find

fault with Annexure A. after almost 21/2. years is suspicious.

22. The allegation that the sound generated from the unit is more
than what is measured is baseless and therefore denied. The
allegation that, this respondent take all steps to reduce noise
including shutting down of equipments, during inspection is
absolutely incorrect, baseless and denied. The allegation that, the
noise generated during night time is not measured and that during
night the local people who are near to the unit is adversely affected
and that even if it is measured by the 1% respondent, the 3"
respondent will be able to manage it in such manner as if there is no
noise, etc. are absolutely baseless, vexatious and therefore stoutly
denied. The allegations raised in para No.10 are unsustainable. The
allegation that, there is a dispute on the implementation of noise
pollution rules, which adversely affects the health of the general
public is equally incorrect and unsustainable. It is pertinent to

notice that the present applicant has no locus standi to represent the
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local interest. The contentions raised in Ground No.l to 4 are
absolutely incorrect and unsustainable and therefore denied. The
judgment rendered in "Church of God (Full Gospel)" case is not
applicable to the facts of the present case. The application is barred
by limitation. Annexure A6 is only an attempt to get over the
limitation. It is pertinent to notice that, the applicant relied on
Annexure A5 for alleging that the respondent herein is causing sound
pollution. Annexure A5, was passed as early as on 13-9-2018. In
such circumstances, they ought to have moved the appropriate
authority within time.

23. The demand of the applicant that an online monitoring system
for the continuous measurement of noise is to be installed in the
Company has no basis and absolutely unsustainable. The applicant
has not produced any material to show that at any point of time this
respondent has attempted to subvert or bypass any instruction
issued by the Pollution Control Board with respect to the sound
control measures. Further, it is pertinent to notice that this
respondent has carried out all the measures suggested by the
Pollution Control Board in order to prevent sound pollution. At this
juncture, it is pertinent to notice that the unit is a green category
unit. It is submitted that the unit is a source of livelihood not only
for the management, but also for the permanent employees and also

for the indirect employees. This respondent is having contractual
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10

commitments for supplying products. It is submitted that, after
conducting the test, as directed by this Hon'ble Tribunal, the
Pollution Control Board had given instructions to take certain steps,
which the respondent herein will implement without any fal. Any
abrupt stop will cause irreparable loss and hardship to this
respondent and also will attract compensatory clauses with respect to
the existing contractual commitments.
24. The applicant is not entitled to get any of the reliefs sought for.
Under the above circumstances, it is most humbly submitted
that the contentions raised above may kindly be upheld and dismiss
the above Original Application with cost to this respondent.

The facts stated above are true and correct.

Dated this the 20t day of January 202 1.goy BRI

NISTT / ..,.. Deponent
\_:H“_.“ ‘_: /

Solemnly affirmed and signed before me by the deponent on this
the 20" day of January, 2021 at my office at Ernakulam.
h)\l\\\n/\

Philip J.Vettickattu, Ad¥ocate
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Payment Date & Time 19-6-2017, 12.00 AM

Value of Instrument Rs.45,65,500/- (Rupees Forty Five Lakhs Sixty
Five Thousand Five Hundred only)

Amount of Stamp duty paid | Rs.3,65.240/-(Rupees Three Lakhs Sixty Five
Thousand Two Hundred and Forty only)

e

Name of Payee BRMSCO GARMENTS PVT. LTD. !
ANCHELPETTY PAMPAKUDA, KERALA, |
ANCHELPETTY.

SALE DEED

VENDORS
ANIL.V.PAUL ABRAHAM PAUL ANNAMMA POULOSE

| | ] [Photo
Photo : Photo '




PURCHASER
For BRMSCO GARMENTS PVT.
LTD. ANCHELPETTY PAMPAKUDA
Managing Director, T.K.Vijayan
.

Photo ‘

SALE DEED executed on this the Twenty third day of August, Two
Thousand Seventeen by the children of Paul @ V.P.Poulose 1) Anil. V.Paul
(Pan card No.BZJPA1796E, Adhar card N0.7176 8702 5222), aged 46
years, Busness, 2) Abraham Paul, aged 42 years, (Pan card No.CGUPA
0023M Adhar Card N0.9375 4028 8249) Agriculturist, and wife of Paul @
V.P.Poulose 3) Annamma Poulose, aged 77 years, Housewife, (Pan card
No.CIWPA4220P, Adhar card N0.3134 3082 1608) Vadakkanadiyil in
Pampakkuda Panchayath, Anchelpetty P.O., Pin-686667, in Onakkoor kara
of Onakkoor Village, Muvattupuzha Taluk in Ernakulam Didtrict, in favour
of T.K.Vijayan(Pan card No.AECPT 0962 L, Adhar Card No0.2271 6709
8258) Business, aged 63 years, Son of Kochuvava Thrikkepurath in
Amballur Panchayath, Amballur P.O., Pin-682315, Ambalur Kara of
Amballur Village, Kanayannur Tauk, in Ernakulam District for and on
behaf of BRMSCO GARMENTS PVT. LTD. ANCHELPETTY,
PAMPAKUDA, being its Managing Director.



That the properties described in the schedule hereunder obtained by the
father of SI.No.l and 2 and husband of SI.No.3 late V.P.Poulose @ Paul as
per Partition deed N0.1002 of 1963, Book No.l, Volume 164, a pages 180
to 184 of Koothattukulam Registry and after death devolved upon us, being
his wife and children, the legd heirs and successor with absolute right of
alienation and has been in the joint possesson and enjoyment without any
objection by paying tax and there is no other clamants or other
encumbrances and that Sri. V.P.Poulose @ Paul died on 25-12-2020 and
certificate has been issued from the Tauk Office, Muvattupuzha vide A4-
9026/17 dated 2-8-2017 certifying the fact that we are his legd heirs and
SUCCESSOr'S.

It is assured that the said property and the house therein are completely free
from mortgages, charges, lien, lease, attachment, suit, arrears of tax and
other dues, clams of any persons, proceedings under the Kerala Land
reforms Act, Land acquisition Act, Revenue Recovery Act, Insolvency Act
and other encumbrances and impediments whatsoever, that the sad
property is not a part and parcel of any land assigned or granted to Schedule
Caste or Schedule Tribe, that there is no dispute regarding the boundaries of
the schedule property and that the schedule property is not a subject matter
of any Cases relating to land celling. It is further assured that the property is
neither a Forest under the provisions of Kerala Forest Act 1961, Forest
Conservation Act, Private Forest Vesting and Assignment Act 1971 nor an
environmentally fragile area and that the property proposed to be registered
IS not the property belong to the persons with disabilities as mentioned in
the National Trust Act and by this registration the interest of the persons
with disabilities will not be adversely affected and that | have not indulged
in any agreement in respect of the above said property and the house therein
and that me and my assets shall heresfter keep you indemnified against dl



claims, debts, damages, losses or any other expenses incurred or sustained
by reason of any recital, declaration or any way being found to be incorrect.

We are ready and willing to sdl the above said property for a consideration
of Rs.45,65,500/-(Forty Five Lakhs Sixty Five Thousand and Five Hundred
only) to you for and on behalf of BRMSCO GARMENTS PVT. LTD.
ANCHELPETTY, PAMPAKUDA and you are agreed to purchase the
property by mutual consent and not indulged in any agreement in respect of
the scheduled property and house therein.

The above said property has been given to you on sde for and on behalf of
BRMSCO GARMENTS PVT. LTD. ANCHELPETTY, PAMPAKUDA
and out of the consideration of Rs.45,65,500/-(Forty Five Lakhs Sixty Five
Thousand and Five Hundred only) Rs.45,65,500/-has been received from
you by way of bank transfer to account N0.607902010008578 maintained in
the Union Bank of India, Piravom Branch and thus the sale consideration of
Rs.45,65,500/- has been acknowledged from you with full satisfaction and
hence | hereby relinquish adl my rights over the scheduled property and the
possession of the scheduled property is given to you confirming the sde and
hereafter you should possession enjoy the properties with absolute right of
alienation on behalf of the above firm effecting mutation and by paying land
tax and building tax.

This deed is of a sde consderation of Rs.45,65,500/-(Forty Five Lakhs
Sixty Five Thousand and Five Hundred only) and Rs.3,65,240/- (Rupees
Three Lakhs Sixty Five Thousand Two Hundred and Forty) is fixed as
stamp duty.
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DETAILS OF PROPERTY

1 | Serid Number 1

2. | District Ernakulam

3. | Sub Digtrict Piravom

4. | Tauk Muvattupuzha

5. | Village Onakkoor

6. Kara Onakkoor

7. | Panchayath Pampakuda

8. | Resurvey Block Number No

9. | Resurvey number No

10. | Resurvey Sub Division Number No

11. | Old Survey Number 890

12. | Old Survey Sub Division Number 4

13. | Extent/Hector/Are/Sg.Metre 16 Ares.

14. | Nature of Right/item of the property Government lease,
residential property

15. | Thandapper of the Vendor/seller in the | Nil

Village
16. | Thandapper of the Buyer/Purchaser in| 9829

the Village




22.
Exhibit - P-

Description of Property

16 Ares of property which is part and parcel of 26 ares and 84
sg.meters of Vadakkanodi property comprised in survey 890/4 in
our joint possession within the boundaries under Thandapper
N0.3057 and dl the trees standing there.

17.
Boundaries
East Own property of BRMSCO GARMENTS PVT.
LTD. ANCHELPETTY, PAMPAKUDA.
18. North Panchayat Road
West Own property of BRMSCO GARMENTS PVT.
LTD. ANCHELPETTY, PAMPAKUDA.
South Own property of BRMSCO GARMENTS PVT.
LTD. ANCHELPETTY, PAMPAKUDA.

Since the prior deed covers other properties not handed over herewith.
Agreed as above, We put our signature in the Deed today in the presence of
witnesses.

By above said.

1) Ani.V.Paul. Sd/- 2) Abraham Paul 3) Annamma Poulose
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Witnesses in whose presence the parties dgned in this deed and
acknowledging the sale consideration: 1) Satheesan, Business, Son of
K.K.Peethambaran, Thattassery House, 35/1589, Palarivattom P.O., Pin-
682025, Karanakkodam kara.  Sd/-

2) B.Svaprasad, Business, Son of  Baakrishnan, Surya House,
Perumbavoor P.O., Pin-683542, Perumbavoor kara Sd/-

Prepared by John Peelippose, Son of Pedlippose, Thottupurath, Karimbana
PO., Pin-686662, Palakkuzha kara, Licensee N0.22,

This is done DTP and taken print oui.
NoO corrections.

1) Ani.V.Paul. Sd/- 2) Abraham Paul 3) Annamma Poulose
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| GOVERNMENT OF KERALA !

|

|

l e e e T ——rt
e-stamp Serial No. ES00037943185611183E |
Govt. Reference No.(GRN) | KI.L005252114201718E ]
Department Reference No. | 620T165813401 !
Payment Date & Time 19-6-2017, 12.00 AM
Value of Instrument Rs.1,37,31,600/- (Rupees One Crore Thirty Seven

Lakh Thirty One Thousand Six Hundred only)
Amount of Stamp duty paid | Rs.10,98,528/-(Rupees Ten Lakhs Ninety Eight
Thousand Five Hundred and Twenty Eight only)

Name of Payee BRMSCO GARMENTS PVT. LTD.
ANCHELPETTY PAMPAKUDA, KERALA,
ANCHELPETTY.
SALE DEED
VENDOR PURCHASER
ANIL.V.PAUL For BRMSCO GARMENTS PVT.

LTD. ANCHELPETTY PAMPAKUDA
Managing Director, T.K.Vijayan

N | ]
Photo | ! Photo
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SALE DEED executed on this the Twenty third day of August, Two
Thousand Seventeen by Anil.V.Paul (Pan card No.BZJPA1796E, Adhar
card No0.7176 8702 5222), aged 46 years, Busness, Son of Paul @
V.P.Poulose, Vadakkanadiyil in Pampakkuda Panchayath, Anchelpetty
P.O., Pin-686667, in Onakkoor kara of Onakkoor Village, Muvattupuzha
Tauk in Ernakulam District, in favour of T.K.Vijayan(Pan card
No.AECPT 0962 L, Adhar Card No0.2271 6709 8258) Business, aged 63
years, Son of Kochuvava, Thrikkepurath in Amballur Panchayath, Amballur
P.O., Pin-682315, Amballur Kara of Amballur Village, Kanayannur Taluk,
in Ernakulam District for and on behalf of BRMSCO GARMENTS PVT.
LTD. ANCHELPETTY, PAMPAKUDA, being its Managing Director.

That the properties described in the schedule hereunder and the house
therein is part of the properties obtained by me as per settlement deed
N0.2898 of 2012, Book No.l, Volume 846, at pages 49 to 56 of Piravom
Registry with absolute right of alienation and has been in my possession and
enjoyment without any objection by paying tax.

It is assured that the said property and the house therein are completely free
from mortgages, charges, lien, lease, attachment, suit, arrears of tax and
other dues, clams of any persons, proceedings under the Kerala Land
reforms Act, Land acquisition Act, Revenue Recovery Act, Insolvency Act
and other encumbrances and impediments whatsoever, that the sad
property is not a part and parcel of any land assigned or granted to Schedule
Caste or Schedule Tribe, that there is no dispute regarding the boundaries of
the schedule property and that the schedule property is not a subject matter
of any Cases relating to land ceiling. It is further assured that the property is
neither a Forest under the provisons of Kerala Forest Act 1961, Forest
Conservation Act, Private Forest Vesting and Assignment Act 1971 nor an
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environmentally fragile area and that the property proposed to be registered
Is not the property belong to the persons with disabilities as mentioned in
the National Trust Act and by this registration the interest of the persons
with disabilities will not be adversely affected and that | have not indulged
in any agreement in respect of the above said property and the house therein
and that me and my assets shall heresfter keep you indemnified against dl
claims, debts, damages, losses or any other expenses incurred or sustained
by reason of any recital, declaration or any way being found to be incorrect.

| am ready and willing to sdl the property and the house therein for a
consideration of Rs.l1,37,31,600/-(One Crore Thirty Seven Lakhs Thirty
One Thousand and Six Hundred only) of which Rs.5,00,000/- for the house
to you for and on behdf of BRMSCO GARMENTS PVT. LTD.
ANCHELPETTY, PAMPAKUDA and you are agreed to purchase the
property by mutual consent and not indulged in any agreement in respect of
the scheduled property and house therein.

The above said property has been given to you on sde for and on behaf of
BRMSCO GARMENTS PVT. LTD. ANCHELPETTY, PAMPAKUDA
and out of the consideration of Rs.[,37,31,600/-(One Crore Thirty Seven
Lakhs Thirty One Thousand and Sx Hundred only) Rs. 1,35,94,284/- has
been received from you deducting Rs.1,37,316/- towards TDS by way of
bank transfer to my account N0.2857101005421 maintained in the Canara
Bank, Piravom Branch and thus the sde consideration of Rs. 1,37,31,600/-
(One Crore Thirty Seven Lakhs Thirty One Thousand and Sx Hundred
only) has been acknowledged from you with full satisfaction and hence 1
hereby relinquish dl my rights over the scheduled property and house and
the possession of the scheduled property and house is given to you
confirming the sale and hereafter you should possession enjoy the properties



with absolute right of alienation on behalf of the above firm effecting
mutation and by paying land tax and building tax.

This deed is of a sde consideration of Rs.1,37,31,600/-/-(One Crore Thirty
Seven Lakhs Thirty One Thousand and Sx Hundred only) and
Rs.1098528/- (Rupees Ten Lakhs Ninety Eight Thousand Five Hundred

and Twenty Eight) is fixed as stamp duty.

DETAILS OF PROPERTY

1 | Serid Number 1

2. | Digtrict Ernakulam

3. | Sub District Piravom

4. | Tauk Muvattupuzha

5. | Village Onakkoor

6. Kara Onakkoor

7. | Panchayath Pampakuda

8. | Resurvey Block Number No

9. | Resurvey number No

10. | Resurvey Sub Division Number No

11. | Old Survey Number 890 890 890
12, Old Survey Sub Division Number 4 5A 5B
13. | Extent/Hector/Are/Sq. Metre 1084 20.23 14.57

Ares.




. | Nature of Right/item of the property Government lease,
residential property

. | Thandapper of the Vendor/seller in the | 11550
Village

.| Thandapper of the Buyer/Purchaser in | 9859
the Village

Description of Propertv

26 ares and 84 sg.meters of residentia property comprised in
survey 890/4 ; which is Part and parcel of the property having a
total extent of 2 Acres 85 cents of Vadakkanadi Property, 20 Ares
23 0. meters which is part and parcel of 64 cents comprised in
survey N0.890/5A deducting the land gone and from 37 cents 500

1r. . links which is part and parcel of 57 cents comprised in survey
N0.890/5A deducting the land gone 14 Ares and 57 sg. meters thus
a total of 45 Ares 64 sg. meters lying contiguoudly within the
boundaries along with the house and dl the trees standing there.
Boundaries
East Own property of BRMSCO GARMENTS PVT.
LTD. ANCHELPETTY, PAMPAKUDA.
18. North Own property of BRMSCO GARMENTS PVT.
LTD. ANCHELPETTY, PAMPAKUDA.
West Mud Road for the access to the above 45.64 cents of
property and the paddy fidd below therein .
South My agricultural property comprised in  survey
N0.918/12
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For this deed an amount of Rs.1,37,316/- has been remitted as TDS in the
State Bank of India, Gandinagar Branch, Banglore on 21-8-2017 as per
chalan No0.03178 and since the prior deed covers other properties not
handed over herewith. Agreed as above, | put my signature in the Deed
today in the presence of witnesses.

By above said. Ani.V.Paul. Sd/-

Witnesses in whose presence the parties dgned in this deed and
acknowledging the sale consideration: 1) Satheesan, Business, Son of
K.K.Peethambaran, Thattassery House, 35/1589, Paarivattom P.O., Pin-
682025, Karanakkodam kara.  Sd/-

2) B.Svaprasad, Business, Son of  Balakrishnan, Surya House,
Perumbavoor P.O., Pin-683542, Perumbavoor kara Sd/-

Prepared by John Peelippose, Son of Peelippose, Thottupurath, Karimbana
PO., Pin-686662, Palakkuzha kara, Licensee No.22,

Thisis done DTP and taken print out.
No corrections.

Anil.V. Paul.
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EMBLEM E}?thsh Preasea bize Y~
KERALA GOVERNMENT Amrqéx'u re; Ra@)
RECEIPT
District:Ernakulam Receipt Number:KLO7070500742/2020
Taluk:Muvattupuzha Village:Onakoor

Receipt of tax paid as per Thandaper No.12648

Item Sub Item Amount Period Details
Basic Land Tax Currentyear  Rs225/- 2020-2021 Block :001
Survey &Sub No  Extent Type

1)917/8-3, 44 Are, 92 Sg.M, Purayidam
Details of Pattadars:
Thandaper No:12648

1)T .K.Vijayan, S/o Kochuvava,
Thrikkepurathu , Kannayanor Taluk,
Ambaloor Village, Amballur Kara, Managing
Director on behalf of firm BRAMSCO
GARMENTS PVT LTD, ANCHELPETTY,
PAMPAKUDA

Farmer Welfare current year Rs.45/- 2020-2021
Total Amount Rs.270/-

As stated above Rs.270/- (Two Hundred and Seventy Rupees)received on 8" April 020 and is shown
in village records.

As resurvey proceedings are not completed in the said village the genuineness of the details shown
in the receipt will be subjected to Resurvey /Mapping proceedings.

Place:Onakoor

Date:08/04/2020 QR Code
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EMBLEM
KERALA GOVERNMENT
RECEIPT
DistrictiErnakulam Receipt Number;:KL07070500743/2020
Taluk:Muvattupuzha Village:Onakoor

Receipt of tax paid as per Thandaper No0.12923
item Sub Item Amount Period Details
Basic Land Tax Currentyear Rs310/- 2020-2021 Block .001
Survey &Sub No,Extent, Type
1)890/4-4,10 Are,84 Sg M,Purayidam

2)890/4-5,16 Are,Purayidam

3)890/5-A-2,20Are,23 Sq M,Purayidam
4)890/5-B,14Are,57 Sq M,Nilam
TotalExtent:61 Are,64 Sq M.

Details of Pattadars:
Thandaper N0:12923

1) T .K.Vijayan,S/o Kochuvava,Ernakulam
District,KannayanorTaluk,Ambaloor
Village, Thrikkepurathu,Managing
Director on behalf of firm BRAMSCO
GARMENTS PVT
LTD,ANCHELPETTY,PAMPAKUDA

Farmer Welfare current year Rs.62/- 2020-2021
Total Amount Rs.372/-

As stated above Rs.372/- (Three Hundred and Seventy Two Rupees)received on 8™ April 020 and is
i shown in village records.

As resurvey proceedings are not completed in the said village the genuineness of the details shown
in the receipt will be subjected to Resurvey/Mapping proceedings.

Place:Onakoor

Date:08/04/2020 QR Code
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EMBLEM
KERALA GOVERNMENT
RECEIPT
District:Ernakulam Receipt Number:KLO7070500811/2020
Taluk:Muvattupuzha Village:Onakoor

Receipt of tax paid as per Thandaper No.9829
Item Sub Item Amount Period Details
Basic Land Tax Currentyear  Rs990/- 2020-2021 Block :001, Thandaper No.9829
Details of Pattadars:

1)A.R.Sasikumar, S/o.Raman, Ikkaranadu
South Village, Managing Director on behalf
of firm BRAMSCO GARMENTS PVT
LTD,ANCHELPETTY,PAMPAKUDA

Survey &Sub No  Extent Type
1)890/3-1-7, 6 Ares, 58 Sq.M.
2)890/4-2-2, 88 Ares 49 sq.m.
3)890/5-A, 5 Ares 67 sq.m.

4) 890/5-B-1, 8 Ares 9 sg.m. nilam

5) 890/5-B-2, 2 Ares, 83 sq.m. nilam

6) 890/6-1-2, 19 Ares, 43 sq. m.

7) 890/6-1-3, 2 Ares, 2 sq. m.

8) 890/6-2, 29 Ares 95 sq. m.

9) 890/6-3, 12 Ares, 55 sq. m.
10)917/8, 1Are, 14 Sq.M, nilam
11)918/12-2, 12 Ares, 14 sq. m, nilam
12)918/8-2, 2 Ares, 83 sq. m.

Total extent : 1 Hectare, 91 Ares, 79 sq.m.
Farmer Welfare current year Rs.192/- 2020-2021
Total Amount Rs.1182/-

* As stated above Rs.1182/- (One Thousand One Hundred and Eighty Two Rupees)received on 29"
April 020 and is shown in village records.

As resurvey proceedings are not completed in the said village the genuineness of the details shown
in the receipt will be subjected to Resurvey /Mapping proceedings.

Place:Onakoor

Date:29/04/2020 QR Code
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' BBMSCO

GARMENTS PVT. LTD.

BGPL/ ADMN/04/PCB/ 1/18 15-10-2018

To

The Environmental Engineer

Kerala State Pollution Control Board

District Office-2, Perumbavoor

Ernakulam.

Sir,

Sub: Brmsco Garments Pvt Ltd. — Complaint about Sound Pollution -
Compliance Statement of measures take_rl to abate sound emissicn reg.

Ref: 1) Integrated Consent to Operate No. G15ERNA-CTO-R-702547 Dt. 21-

09-2018
2) Your Letter No. PCB/EKM/IAQ-185/09 Dt. 27-09-2018.

We draw your kind attention to the subject matter and references above. We hereby
report that the following remedial actions were taken by us in compliance of the

instructions given by you vide letter referred second ab. /e:

1)
2)

3)

4)

All 65 Ventilators on North sidewalls closed permanentiy.

25 Nos Windows of the factory building on East side were fitted with fixed glazing
by removing the hinged panes. '
Erected additional MS Frame works to the entire length of the outer shed in North
side of the Factory Building and fitted with PP Sheets as a protective measure to
abate sound emission.

Three entrance doors on North sidewall of the Factory shed were fitted with
transparent PVC Strip Curtains.

Existing 5Nos Air Compressors (reciprocating type) installed on North Side shed
were replaced with four numbers new acoustically protected Screw Type Air

Compressars.
Page 1of2

Munufudurers :,md Export’ers of HDPE/PP chen Sacks

Anchelpeﬁy PQ., Onakkur, Pompakudo Ernakulam, Kerala, India, Pin - 686 867, Tel: +#91 485 2274996/97/98, Fax +91 485 2274939

brmsco@gmail.com  www.brmsco.com
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6) The Small silencer of the 640 kVA DG Set is replaced with a larger size silencer.

7) Planted 125 saplings of fast growing Creeping plant (Curtain Plant) outside the
building on North side with the intention to absorb the noise.

8) Entire 40 Cents of Land recently purchased on North side of the factory building
is planted with more than 150 Nos Banana trees and 50 Nos high breed fast
growing mango tree saplings.

The above works were carried out by us to abate the sound emission from our factory
within the stipulated limits.

This is for kind information and necessary actions.

Thanking you,

Yours faithfully, e
[~ e)
%M i':;f;[;;\_.:.._i.i_:,,;i;,m%;g
\“c"-\ -’:x’
VUAYAN T.K N
o e 4
MANAGING DIRECTOR S
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_ BHMSCO GHRMENTS PVT LTD

Anchelpetty PO. Onakkyr, Pampaokuda, Ernakulam, Kerala, Indio - 684 667 Ph =91 485 2274996 4 97 98 Fox —91 45 478939
E.mail. enquiry@brmscogarments com, www.brmscogorments com
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Annexure R3 (f)

PP Sheet Curtains Installed in Loading Bay



Annexure R3 (f)

Ventlleatnons on North Side Wall are permanently closed w:th PVC Sheets

10 R AT GREREE.

Ventileations on North Side Wall are permanently closed with PVC Sheets - (2)




Annexure R3 (f)
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Hinged Window shutters réplaced with Fixed Glazing-(2)



Annexure R3 (f)

l

New screw type acoustic protected air compressor by
replacing old reciprocal type compressor - (1)




Annexure R3 (f)

New sw_ type acoustic protected air compressor by
replacing old reciprocal type compressor - (2)

New screw type acoustic protected air compressor
by replacing old reciprocal type compressor - (3)




Annexure R3 (f)

Wide door openings are sealed with
o transparent PVC Flip Curtains - (2)
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Banana Tree and Curtain pans (behind) Cultivations.
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Thickly grown Banana Tree Plantation outside factory sheds in North side
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